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Sir, I lay the Bills n the Table.

[MR. DepuTY CHAIRMAN in the Chair]s

THE ORISSA APPROPRIATION (VOTE’

ON ACCOUNT) BILL, 1971

TP‘E ORISSA APFROPRIATION BlLL,~
1971

MR. DEPUTY CHAIRMAN: We shall
now take up the Orissa Appropriation Bills,
1971. There are twc Bills. We can consider
both of them simultancously, -

THE DEPUTY MINISTER IN THE
MINISTRY OF FIVANCE (SHRI K. R.
GANESH) ¢ Sir, I beg to move :

\{‘That the Bill to provide for the with-
drawal of certain sums from and out of the
Consolidated Fund of the State of Orissa
for the services of a part of the financial
year 1971-72 as pasied by the Lok Sabha
be taken into consic eration.”

This Bill arises out »f a sum of Rs. 56.72
crores voted by the Lok Sabha yesterday and
about Rs. 5.09 crores ( harged on the Consoli-
dated Fund of the State of Orissa as shown in
the Vote on Accoutt pamphlet circulated
along with the Budget papers on the 27th
March, 1971, These arnounts have been sought
to cover the expendiure for the first four
months of the next fin incial year, i. e April
to July 1971 in order 1> carry on administra-
tion of the State of Orissa.

Sir, I move. ‘ ' -
Sir, I beg to move,

“That the Bill to authorise payment and
appropriation of cerzain further sums from
and out of the Consolidated Fund of the
State of Orissa for tl-e services of the finan-
cial year 1970-71, as passed by the Lok
Sabha, be taken int» consideration.”

The Bill is in resprct of Supplementary
Demands of Rs. 7.81 c1ores voted by the Lok
Sabha yesterday and an expenditure of
Rs. 1.64 crores charged on the Consolidated
Fund of the State of Orissa for the year
1970-71. Full details of the provisions asked
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for have been given in the Statement of Sup-
plementary Demands for Grants and Appros
priations laid on the Table on the 27 March,
1971.

Sir, I move.
The-questions were proposed.
MR. DEPUTY CHAIRMAN : Mr. Misra.

SHRI LOKANATH MISRA (Orissa): Mr.
Deputy Chairman, Sir, the speech of the
hon. Deputy Minister, Mr. Ganesh, yesterday
gave me the impression that the attitude of
Central Government was extremely partisan.
He mentioned yesterday that nothing worth-
while was done during the Swatantra-led
coalition Ministry of four years in Orissa.
May be, he is a new Minister, and therefore
he does not know much about it. Therefore,
I shall excuse his ignorance. If he knew things
about Orissa, he would not have said what
he said yesterday..

SHRI G. A. APPAN (Tamil Nadu) : Sir,
on a point of order. The hon, Member is cast-
ing aspersions against the Minister. Whether
he is a junior Minister or a senior Minister,
he is a Minister himself. He represents the
Government. Everybody is equal. He has
to pay some respect to our fellow brothers. He
cannot say that one is too good and the others
are too bad. : ‘o

Idonot think anybody has the right to
think that anybody here is inferior and some
body is bigger.

AN HON. MEMBER : He has not said
that. He only said that he is a new Minister,

SHRI G. A. APPAN: He had been a
Minister in the last Government. This is

his second term. One might have been here
for the third time.

SHRI LOKANATH MISRA : Sir, what
is your ruling ?

SHRI G. A, APPAN: Do you mean 1o
say that 1 began to say something which is
irrational ? Canyou not say that everybody
here is equal ? Who is junior or senior? One
may be a junior for one or two years. Every-
body is a member here.
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MR. DEPUTY CHAIRMAN : Asa Mem-
ber of Parliament, everybody is equal,

SHRI LOKANATH MISRA : My friend
is very much misled. He probably did not
listen to what I said. I said the Minister, Mr.
Ganesh is comparatively new and therefore,
he is ignorant of many things which he ought
to know. That is what I said. I repeat what-
ever has been said by me earlier. Therefore
as I said, I can only excuse his ignorance, If
he went to Orissa to find out for himself what
has been done, he would have seen that in
spite of the discriminatory attitude of the
Central Government whatever could be done
in Orissa was done by the Swatantra-led
coalition Ministry. The Central Government
behaved in an extremely partisan way. They
did not give us the steel plant which my
friend who now got up in favour of the Minis-
ter got,

SHRI G. A. APPAN : My friend does not
know that the Salem steel plant affair was
started in 1800 itself. Perhaps they would
have thought about it in Orissa only in the
last 15 years.

SHRI LOKANATH MISRA: Ido not
know whether in 1800 anybody could conceive
of a steel plant in India,

SHRI G. A, APPAN: I will show you
the record.

SHRI K. P. SUBRAMANIA MENON
(Kerala) : In 4th century B.C. it wasstarted.

SHRI LOKANATH MISRA : Let me go
ahead with my own theme. I do not very much
Jike to discuss things which are not very rele-
vant to Orissa. All the same, since he rose
up in favour of Mr. Ganesh, 1 thought that
there might have been some understanding
between Madras and the Congress (R) as
they had during the elections that even now to
continue for the rest of the Lok Sabha term
till 1976, if not before. The point I was try-
ing to make is this. We have now passed
the Budget and the Appropriation Bill in
regard to Orissa. The plea that was being
taken was that the risk could not be taken
because the financial year may come to a
close and therefore, calling the Assembly and
giving their responsibility to the new Govern-
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ment to pass the Budget and the Appropriation
Bill could not be taken. Therefore, all the
time I was anxiously waiting for these to be
passed here, It is time now that the Governor
should be advised to send for the leader of
the major UF Party, Mr. Biswanath Das, to
be sworn in to-day immediatély. Now that
we have passed whatever was to be passed and
there is no possibility of any risk being taken,
any further delay would only stabilise the
impression in the minds of the people that
Dr. Mahatab is resorting to horse-trade. I am
told that he has gone back from Delhi with
Rs. 10 lakhs and he might play havoc with
that. They have been playing havoc in all
the other States where non-Congress Ministries
were there. In U.P. it is going to fall, they
say. In Gujarat they have resorted to horse
trading and I am told 15 or 16 members have
crossed over. Everywhere they are trying to
doit. It is going to be almost a dictatorial
Government at the Centre and every State
would l;lm brought under their mercy. Let that
not hai)pcn to Orissa if they have any respect
for the mandate of the people of which they
talk sol eloquently in both Houses of Parlia-
ment. E.et them also respect the mandate of
the people in Orissa. The mandate of the people
in Orissa is not in favour of the Congress (R),
they ha‘ve rejected any single party majority,

smil SHEEL BHADRA YAJEE (Bihar) :
Who got the highest ?  Yourself ? It was my
party that got....

SHRI LOKANATH MISRA: Sir, who
is this lunatic getting up ?

[
SH]T)I SHEEL, BHADRA YAJEE: You

reply to my question.

TH& MINISTER OF STATE IN THE
DEPARTMENT OF PARLIAMENTARY
AFFA%RS (SHRI OM MEHTA) : Sir, he
should|not have said that.

(Interruptions)

MR. DEPUTY CHAIRMAN : You should

not...‘

SHRI LOKANATH MISRA : I did not
mention anybody. Why is Mr. Yajee getting
up, 1 never said. I only said, who is this
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lunatic getting up. I'the cap fits somebody
I can not helpit,

MN. DEPUTY CHAIRMAN : Mr. Misra,
it is not like that. Ondy when he stood up and
said something you said so. It means..

SHRI LOKANATH MISRA : All right,
in deference to your wishes I am withdraw-
ing.

ot siEwg O ;98 gAY AgH
& quaT 3, zafeq gw gasr ad 4G
FT AN § ) AT F T

(Inte: ruption)

SHRI LOKANATH MISRA : Sir, when
I get up and speak I am not allowed to speak.
I did not expect that tl.e Chair would be a silent
spectator to this shuiting up of the opposition
voice, to this throttiing of the opposition
voice, Even if I am the only man sitting
here T am going to say what I feel like say-
ing.

Sir, I was saying tl at the people in Orissa
have given a definite nandate, a mandate for
coalition, They have rejected the Congress
(R) ; they have rejected all other parties
coming in a majority ind forming their own
Governments. Theref re the pattern has been
set ; the mandate has been given and it is a
mandate for a coalition of different parties.

SHRI AKBAR .LI KHAN (Andhra
PRADESH) : Who it the largest party ?

SHRI LOKANA"'H MISRA : With all
my highest regards foo Mr. Akbar Ali Khan
I would say he is barz ster at law and I think
he has the rudimentar - knowledge of law yet ;
even though he has uever practised. ¥ think
he still has 2 rudimentary sense of law. What-
ever may be the patter 1, whosoever might have
a single party majority, or a single party
minority, that makes no difference. Dr.
Harekrushna Mahatab with his 51 members if
he could have formed a2 Government, he would
have formed it the first day. The Governor
who is also a partisan though senile would
have called him to form the Government.
Therefore now the pattern there is that there is
a United Front which has 73 members and all
their signatures have been already submitted
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to the Governor. If the Governor holds it up
even for a day he would only be providing
opportunities to Dr. Harekrushna Mahatab
for horse trading and he would use the money
which he has carried with him in the Orjssa
State Government plane. Sir, you are the custo-
dian of this House and you are part of the
democracy in the country. You are the cuge
todian of the Rajya Sabha and therefore I
would plead with you that you should kindly
impress on this partisan Government that
they send a direction to the Governor of Orissa
not to hold back the swearing in of Mr. Biswa-
nath Das who is the United Front leader. The

swearing in should take place immediately
today.

~T

Thank you. ¢~

i amm feme (sWr owEE)
3eqs ®ERA, INAT F IAT qI9 g
wa1 AT ufawaT fa s arg 51 s
9 HAl AP N A1 gAvad fe¥z @y
aara fzar, gad A A7 a5 #inq, eqez
G g a1 uw A az @ frwg 9
AT AT IEIAT TFTHZ FT gEATHT 27 a7
a s 11 @rdE #1 gd9¥ey w7 F1
TEAATT AT 199 &Y oA & A HA)-
S A T agt # o} 39 97
AN PR AT A A F omrg g
I STYE 1 g S Agw gaArr, T
IFAT H S AW ZU IA BN Ay OET
3 7 FFA a7 & AN, TwF AR
¥ 1§ Ja19 /AT AP F 78 faar

gwlamaz § 5 iz &7 ox
F199 QAT AT I77O0 AE@T E ) qHT
q1g i IgraT § 9618T w7 §, ¥ez qure
¥ oft 9IS ® AT 2 | amg AT
AT Zo Flo &1 ft A¥7T 37 97 | 77
wAgfa w54 Fifgn | Fa wiy Aa ¥
AT 91 fF Far wAdr A zreEe
ISR B U AL Gt P
fear i ¥ ara Jafed & <5 famarm &
FIT & IeFa Figg 7 39y qragr fFar
a1 f& 97 IaR wWE FE0 ) a3 IAT
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[ =t aga franiv |

Fgar a1 | shtaq, & I7 G anay { qvAr
Agf =rgar 911 FfE FR arEf F epax
g & S AE g, I fgmd F g g
ST ® g fFaT Sar @ ag 9
gfgg 9€f & ) arsi qIgg A MF g
f& sy magd o, O /AT § dEd
TAFHT H, ITHT qg €2THZ g7 4r £
SR FOAW, FAG (A1) F AN FI@
F g dy g mad 9 i ame s
=% fafaeet qar fear @m0 oft @i
qesEF ¥ IaF faaa fFar e S|l
27 % 9z 39 799 & ) 89 97 I19 9
gl #ET 1 T qEAEF  gRdd 39 i
0 (T) Hay A gz G fF
qaqd’ St Ft Segia Frw  fafaezw ga@d
F1 Fra A3) wiAY, gafae IR A asay
fr 3 snaddy Fi%a (A1) F afwew A
6y STaN | A@E § A, ATITYE AT
€3 ZO4 g0 1% grear A8 § ) 98 9%
FET AT 1T & 1 AfFT T WRA AT §
staT for ol srFErY ST @1 |TES F qar
fr azt @i qEf F9 g0 F E,
FAT (A1) agt ¥ ariee qEf §, gaH
FYE g1 VT AR §, W G FAF (A1)
AT TITHT G4 FT JATT TG & AT T
groitET H aEY & av o ukar & #Ard )
qgT 13T we a7 17 g AR fazaTg
St SuF AFr 97 94 & | Ag =G WA
g ar o AT § 98 at 39 wifey &
ga Ar & wifgT g fF s qar
faara zaF o1 7% sreedfer agi §
TIAT JAITAT BT F AIST F F7ATIE FY
R TIFAHE FATT FT F3 |

ga zgH AT 15 safa ad R,
_ 8T gaT WA § gnmg § f
FreSeqad & Faa qewd g 5 Fidq
(wr) & 51 =Y SR 4 eRET o
dro srfo ¥ WT A Aifqw, sy fF 9%
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w5 §, at 3% faer 57 55 i € AW
yT 55 srEdt 140 & geg § T
AT FY &, A gF W enafa g &
Sto Wzmiw A H% fafwex aAr far
ST WR IFET F Sy GHIST €7
IAFT FIE TESIRFAT TE! & AIT IR
gurey frar g o

Frfgy & § wF @ AT FEAT
HIZAT § | @ FT AT e I 7 S
¥ o o5 5 A9 A5t 9 Ad) €1 a7 Ho-
F9 a5 A Y qg Fg F & F 19T -
F1 {78 7 g1 741, YT FT A3 a8 &
TAT | WET 91T §, W wg (M) F
aeft afs &8 @ gArfaa I &Y @ IAA!
UF AAIT Fq g AT gH a1 At g9+
fag gy g 37 & AfE g md
F 3T § fa% e e o § 140
F 3T ¥ AT fHT AT A T BIFHT W=y
# gz Yaa g ar faw a9rs | awdr g )
Hro qro Ao YT IFF  AJT WT T
ST, @ qr FS(IRAT & AT WA
fafaset F 1

st SFAre T

qreET § |

faw : =z

st A femiz @ sre wgw fafae
g q FTAET A F AT AT 22 91F
FEAT § T FEr N, A Wo Yo Ao
F1 fergram A @ a1 @ A & ardl
ar ITAY AY sraAT gRamT w0 e grAr
Arfgw | gf, T gH A I@ AT AV Fg
ar &% g, 0w g AR XA I )
ag Sy a7 g9 S, 77 @Y 9o o &
AW Y § FET Y AL T | TZ ¥ GHIA
Faq (A7) AT FAF (A1) FT Afees
AFTT 21| TAH Hlo o e I FUT
AT | 1 & AraF JIRA g FEAT AFAT
g fr owam o sfaw ardf & qfafess
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9T 7 F1 HIFE 7 FI AT I8 A
T gfaaa & %8

e, ¥ AT F @R FIAr
TFigar g 5 ag 7 w7 fF & #ft Aiwam
fasr & xwF SAT § | 99§ F AT
FT HIAT GTF g1 79T 7 FITHE
SESUSC UL IR UL I IR S -G
FZ@H F& a0 BT AT TATHE
Far FAifEw 1 T THidE w9 A
ST oAIEg A @F A€ &, IqAT qFvw HIAT
F1fga 1 ¢

1 %4

SHRI K. P. S~ UBRAMANIA MENON :
Mr. Deputy Chairman, it is a sad commentary
on the state of affairs in this country that this
Parliament, whicl has got the primary duty
of looking after the subjects which are allotted
to it under the (lonstitution, has to go on
discussing and aj.proving the subjects of a
number of States, thus creating a situation in
which the people f these States do not get an
opportunity to discuss their own affairs and to
find solutions for them. Sir, we have already
discussed the Maripur Budget. Now we are
discussing the Or ssa Budget. Tomorrow we
may be discussing :he Mysore Budget, and the
day after tomorrov we may again be discussing
the Gujarat Budget and the Bihar Budget.
This is the situation. The Constitution today
is being used or i; being subverted to subserve
the {)olitical ends of the ruling party at the
Centre. I charge the ruling party at the Centre
with subverting th- Constitution, with subver-
ting the autonom: of the States and misusing
the power of the
of the States a representative Government
which they like. rlere we are talking of the
biggest single party in Orissa. But what is
happening in West Bengal ? Which is the
biggest single party in West Bengal ? When
biggest single Pariy in West Bengal stakesa
claim for forming a Government, our Govern-

“tovernor to deny the people

ment says, “No, ywu have no right to forma
Government”, Wliereas in Orissa the biggest
single party, because it is the Congress ruling
party, is being culled, and the other parties
which have banded together and formed a
United Front are refused permission to form a
Government. This is prostitution of the Consti-
tution and our parliamentary democracy in this
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country, and unless we put a stop to it
I should say, Sir, the future of whatever
sort or whatever form of parliamentary demo-
cracy we have in this country is likely to be
dismal. '

Now, Sir, you will realife that we in this
House have often referred to the question of
representative Government and the danger of
tampering with it. The Central Government
has been doing it not only for the first time
but many times. In 1965 when the Kerala
people elected an Assembly, because it was
not to the liking of the Central Government,
that Assembly was not even called into session,
and before it was called it had what is called
a premature death. Again, Sir, we find now
in West Bengal people have elected an Assembly
and itis over one month and still a Govern-
ment is not being formed and everything is
depending upon the will and the pleasures of
the Central Government. This sort of situation
has to stop and the time, energy and the
opportunities provided by this Parliament
should not be utilised to take away the
autonomy and the opportunities of the people
in the States in their own respective spheres,
and if we do not stop this practice, then it is
likely that the entire country will come under
President’s rule and this Parliament will be
loaded with all sorts of problems which it can-
not solve, and thatin the ultimate analysis
will lead to situations which we today see
in places like Bangla Desh, because the
denial of autonomy, the denial of repersenta-
tive Government to the people in subjects
and maftters in which they have got an
interest is a denial of democracy for all. Itis
not enough that this Parliament is there to
discuss all things, Parliament
cannot discuss, has not the time to discuss the
problems of health, the problems of education,

because the

the problems of irrigation, etc., and the myriad
other subjects which the State Assembly is to
discuss. And this sort of denial of opportunity
to discuss the Budget by the State Assembly is
a complete denial of representative governments
of parliamentary institution to the people of the
States. Therefore I think that this practice
should stop and the Assemblies which are elec-
ted should be free to form the Governments
which they are capable of, and itis not for the
Central Government to decide which is the
Government which should be formed and which

is the Government which should not be formed. v
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st fagwa ant (wer w37) : =AW,
I¥rar F wadT Agig 7 fawrfar ws
f aai ax qeaafq #r amaT A afas
W A1 I & qfenweasy 3§ gaA
¥odiar & wmead ¥ IR H 7 AN
gega gl & | Wiaad § 99 ¥ Fidg
gga afus agaa ¥ ard &, ad ¥ IaaT
war ag gt agr & fF -9 FF
WAy ¥ fagy wra &, 987 I9F &y
Fr aarfEl 7€t 8, SAM @ &I 9T AC
fear w7 B Fqa dag d §f I sw-
AT F AY A JT FI F FH I A%
AT A B SAGr F o AfAF qfase
g gfaara & gru St wgd SAfawiT g,
I IAHY af97 AT 0¥ AT 3T IFIL
IFFT A W AfFT FAar 9 | qsy-
qrer wgieq 9 wsgafg w1 A1 fwif
F IHAT AW 8 H I AZ FAA
fr w3w ¥ uF Udy feafy qargraf &
fr9g feafd & sror ol addE
¥ gaarfa®s aTerT fral gw § a9
g aFdy AT A IA Fdv g, gafad
agi 9T weafd &1 owST T w@Ar
aifen, fieg a0 wwed % 5 forg faa
FFZIA AZ AISOC AT I AeFAT qeEafF F
frydfrsan R fer g & faftma s &
IAR W WA AT AT AT WAy
NG FAA@ A FZ AT AGA IS
s @t fF oagr 9r fyadr six
qifeat §, 97 97 QFET 3T HT AT
. fazga I St & Aqed H, a1 fF 3@
guy SHAE F gEEA AAr @ E I
aadE | it B gex |41 &1 93 FEarmar
g, g uF guaq garar §, fee o sfawr
&taq 50 a1 5! sigfrat & srqe 9%
4 FX T Q@ FN AT FIETT HTGT
o f s el ¥y A gzen 2T
FF AT ArAT /1T I9F  qfomwaeasy
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HA qA wT ©T FAG erwar Afy-
wed AT | qY 4g IAF g wAEfa
F AAGFE | FETFT A AT FAG
F faaor gfagm 7 9 FQ@ E A<
saar & Atfas afgst N I@ F37
g AT 37 Uy & wEa-Tgfa W faga
g3arfas agft & saq &1 IF 79
g afFa wam TR ag s@vafaar
gaTT KT & {AIAET § 5 qR s A
AT Fqa gug F AfUFC A v A1,
qar W Agy g ar A fadga wfag
NTOIAH #1 g9yl T AIGH q9AT
q1T zafad 9g TIUET I qALE A
TR F 9T @ &

gn gumy g fF zad geFe &y
10~15 fgg & =99 & T W ¥
yrazasar g oA, a9 fF o fFzyary
IM ST F G H oAzt 0¥ 987 ¥ aoAf
A faar #3 smar agay fag #< faar ay
Tszaty w1 AcEE fadm wwAr wifey
0 1T Fgt 9X IA@EHT I F Gfy-
WEA AT MIewr FIH! Al o, FfE
IEH A A e, AR an 9z
Trd g BFAr AT 38T qread g A
73dr 2 fF 9 DR AW A9 FT qo
AArfed FgT &F I3T ¥ F el -
HIX S A1 g'@dr qifeqt w1 wzgedq
g AT HTAT W AT FI F AqAT wiA-
qTq ¥ YT &gl 9 fqIrIX &7 I9FwT
AT HIAR QAT § | WA, T IR
H&GAGE FT gw oA fawer wI E
ag 9gq g0 AT §, 98 TWET &1 geAr
FE @A A F AT wAT ey
q@A FZ qumal & fF Fad usgwra
F gWGT §ag R A9y H 99
qE § 9gl 9T 9IS a5 fqOdr g
1 Sfzai wusy FU W g wAwT
fra w3 93 faigm amA F@
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fear # gfw & =Far &, @ =g
JUFT TAT HTHA T AT gafad
g oaETy afe s § 5 oagax
Tsggfa &1 T g ¥ arer fave
fFar s s SwIEEr wEA w@aAr
F gl W T wifgw aife &g eradr
-, AT IAEfaE AW
ﬁg{vr qgH g oAb a?tar% THEIX &
FTH G ga Lo

s#ﬁu K. R. GANESH : Mr. Deputy Chair-
man, Sir, Shri L:«kanath Misra has referred
that some remarks which I made yesterday. I
made out of ignor.nce because I am a new
Minister. I do nct wish to go into detailed
discussion with hir .. I may only refer to him
certain remarks made by my senior colleague,
Shri Shukla, in the Lok Sabha. In course of
his reply to the del-ate he has said :—

“If the State (jovernments do not utilise
properly the assistance given by the Centre and
allow grass to grow under their feet, then they

Government of India for
P

cannot blame the
their lapses.

Sir, I do not know who is ignorant about the
propriety of a Minister to make the kind of
remarks that I aid my colleague made in
both the Houses. Sir, we had had a rather
extensive discussior yesterday in the course of
which I had tried to meet the points that the
hon’ble Members made. The only point that
has been raised no'v has been that the consti-
tutional process ir Orissa should be continued
and the Governor +hould call the leader of the
party or groups f parties which command a
majority. Sir, I h: ve no doubt that the cons-
titutional process n Orissa will be continued,
that a popular (.overnment reflecting the
verdict of the peop.= will be installed.

Sir, I would submit that the Governor has
to take care because it is not only a question
of principles, it is a question of having a popu-
lar, a viable, Go-ernment that can also be
durable as far as Orissa is concerned. AsI
pointed out, Sir, ir Orissa the electorate has
given a clear mandate. In this massive mid-
term election the politics of coalition between
the parties which have nothing in common
with them, as far 2, their programme, ideolo-
gies, manifestos are concerned, are rejected by

it
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the people. So, there is absolutely no doubt,
Sir, that if a Government can be formed in
Orissa, the Governor will call the leader of the
largest single group of parties. And whatever
may be the views of Mr. Lokanath Misra, as
far as the Governor is concerned, he is there to
see that the Constitution is defended and
Constitutional processes are allowed to func-
tion. ..

SHRI LOKANATH MISRA ;: There cane
not be more than one largest single party.

MR. DEPUTY CHAIRMAN : He said
largest single group of parties.

SHRI LOKANATH MISRA :
leaders of the largest group. .

SHRI K. R. GANESH : Combined together.
We can have our discussion on English later on.

MR. DEPUTY CHAIRMAN : Thc ques-
tion is :

He said

“That the Bill to provide for the with-
drawal of certain sums from and out of the
Consolidated Fund of the State of Orissa for
the services of a part of the financial year
1971-72, as passed by the Lok Sabha, be
taken into consideration.”

- "+ The motion was adopted.
1
MR. DEPUTY CHAIRMAN : We shall

now take up the clause by clause consideration
of the Bills,

Clauses 2 and 3 and the Schedule were added
to the Bill.

Clause 1, the Enacting Formula
Title were added to the Bill.

and the

SHRI K. R. GANESH : Sir, I beg to move.
“That the Bill be returned.”

The question was put and the motion was

adopted.

MR. DEPUTY CHAIRMAN :
tion is

The ques-

“That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the
State of Orissa for the services of the finan-
cial year 1970-71 as passed by the Lok
Sabha, be taken into consideration.

The motion was adopted.
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MR. DEPUTY CHAIRMAN : We shall
now take up clause-by-clause consideration of
the Bill.

Clauses 2 and 3 and the Schedule were added
to the Bill.

Clause 1, the Enacting Jormula and the

Tittle were added to the Bill
SHRI K. R. GANESH : Sir, I beg to move.
“That the Bill be returned.”

The question was put and the molion was

adopted. ‘//

~ THE BUDGET (MYSORE), 1971-72
General Discussion

'/THE mSORE APPROPRIATION (VOTE
ON ACCOUNT) BILL, 1971.

* THE MYSORE APPROPRIATION BILL,

wa

MR. DEPUTY CHAIRMAN :
take up the next three items together—the Bud-
get (Mysare), 1971-72, the Mysore Appropria-
(Vote on Account) Bill, 1971 and the Mysore
Appropriation  Bill, 1971.

HON. MEMBERS : Yes, Sir.

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI K. R.
GANESH) : Sir, I beg to move,

We may

N/

“That the Bill to provide for the with-
drawal of certain sums from and out of the
Consolidated Fund of the State of Mysore
for the services of a part of the financial
year 1971-72, as passed by the Lok Sibha,
be taken into consideration,”

“That the Bill to authorise payment and
appropriation of certain further sums from
and out of the Consolidated Fund of the

" State of Mysore for Lhe services of the finan-
cial year 1970-71, as passed bythe Lok
Sabha, be taken into consideration.

The questions were proposed.

MR. DEPUTY CHAIRMAN: Mr. Nawal
Kishore will speak after lunch. The House
stands adjourned till 2 p, M.

[ RAJYA SABHA ]

Bill, 1971 . 144

The House adjourned for lunch at
fifty.eight minutes past twelve of the
clock.

The House reassembled after lunch at
two of the clock. The Vice-CHAIRMAN (SHRI
AxBAR ALl Knan) in the Chair.

YSHRI NAWAL KISHORE (Uitar Pra-
desh) : Mr. Vice-Chairman, Sir, this Budget of
the Mysore State for the year 1971.72 was
laid before the State Legislature, but could
not be passed due to certain political develop-
ments there. This ultimately culminated in
the creating of the President’s Rule and the
necessity of its being raised before this House.

For the present, Sir, only Vote on Account
for four months is being sought, just to facili-
tate the administration of the State. I am
sorry, that the progressive State of Mysore has
also been placed under the President’s Rule. I
know, Sir, that the Constitution, under Article
356 provides that if the President is satisfied
that a situation has arisen in which the Gov-
ernment of a State cannot be carried on in
accordance with the provisions of the Constit-
ution, he, by Proclamation, may assume to
himself all or any of the {unctions of the Gov-
ernment of the State. But, Sir, this provision
in the Constitution was meant to be used only
under unavoidable and exceptional circums-
tances rather in very emergent cases. The
framers of the Constitution never envisaged
that it would become the order of the day,
and would be used by the Central Government
in a casual and routine way, as has been done
during the last few years, and at times also
even when there was no necessity.

I, for one, see behind it a clear trend of
planned and organised intervention and inter-
ference by the Centre in the State Adminis-
tration, thus, evading the very autonomy of
the State and reducing it toa mockery and
farce. Sir, I could understand the case of
West Bengal where the conditions were so dis-
turbing apnd there was justification for the
President’s Rule. But Mysore is not West
Bengal and I personally feel that this imposi-
tion of President’s Rule there is unwanted and
uncalled for and could have been conveniently



